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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.A.No.1075 of 1996 -

Dated New Delhi, this 24th day of May,1996

HON'BLE MR K. MUTHUKUMAR,MEMBER(A)

1« - Gopai"Singh Bisht
^  - C-IIl/280, Lodhi Colony

■  "NEW DELHI-110 003.

2." Kirpal Singh Bisht
C-IIl/280, Lodhi Colony
NEW DELHI-110 003. ... Applicants

By Advocate: Shri J. Banerjee, proxy counsel for
Shri C. Harishankar. *

versus

Union of India,through
The Secretary
Department of Urban Development
Ministry of Urban Affairs & Employment
Nirman Bhawan

NEW DELHI-110 001. -,

The Directorate dof Estates,through
Director

Nirman Bhawan■
NEW DELHI-110 001.

Estate Officer
Directorate of Estates
Nirman Bhawan
NEW DELHI-110 001. ... Respondents

0 R,D E R (Oral)

Admit.

The respondent no.2 by their order dated

15.4.1996 (Annexure A/12 to the O.A.) have informed

that an adhoc allotment of Type 'B' accommodation
,  . _ no.2

has been sanctioned in favour of the applicant £on

condition that the arrears of licence fee, if any,
t3

Contd. .. 2



V
\ pertaining to the present acco«odation cccupred

hlrn would be recovered from the gratuity of
retired officer or fron the salary of Shrl Klrpal
Singh Blsht, the. applicant no.2. Before Issuing
this letter, the sane repondents had Issued letter
dated ■ 27.3.1996 which Is Inpugned In this .

A/-I. t-r^ t-hp O.A. ), informingapplication (Annexure A/1
,  the -dues i. and

the applicant no.l

danages for overstayal In Government premises
No.C-3/280, Lodhl Colony, presently occupied by
applicant no.2 and which was originally occupied by

applicant no.l, father of applicant no.2, who
;  retired on 30.4.1995. It Is stated that the

applicant had applied for regularlsatlon of the said
quarter allotted to his father as he was already In
Government . service with effect from 1995 and has

^  thus become eligible for allotment of Type-ll
quarter with effect' from March 1996. The request
for regularlsatlon has already been -sent to
respondent no. 2 by applicant no. 2 by his letter

dated 14.3.1996 (Annexure A-10 to the O.A.). The
learned counsel for the applicants contends that
respondents have not taken any action In regard to

the request for regularlsatlon according to his
entitlement from general pool In accordance with

law.
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^  Fro., the details of the impugned letteV
4- oi haq been shown from July

the period of overstayal has been
iqq6 Although the applicai^t no.l1992 to February 1995. aJ-li b

,ad retired only on 30.4.1995 and Is a regular

H  iPtter If there is no error, thisin the impugned letter.
clarified in the impugned

.atter should have been clarified
■ of the above facts andletter. In view of tne

T f- T_s consi.d^^^^
circumstances of the case,

■are that If this entire application Isappropriate tnac . j-i-
T  • u+- nf the followingdisposed of in the Ught of

directions. It would meet the ends of Justice:

■  ̂ A^^'aVlicttrofllonVS" a
To^y o1 t\\"ori'e''r to -fondents

a  direction to rematter including^^ consider the
, overstayal and ^1 ■ no.2 for

/■ ''®P''?^®"c^^ion of the accommodation inf  rilw'"or^^ir Ptesent eligibility and

le^mber,1995 Page'27 o^f^ tbe O.A.
fefpUd fo^°hy\'4' -spondents.

. (2) „ttte^!"lthln''a period
decision m date of receipt ofof one "'™'=Afj°or5er. The decision so
a copy of th" °rde to the

:"]ist^ed' olt
ordinary post under
posting
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(3) Till the decision is > communicated
^  to the applicants, respondents are also

restrained from giving effect to the
impugned order dated 27.3.1996. ^

This O.A. is disposed of finally with

the above observations and directions, without any
/

\  order as to costs.

(K. Muhhukumar)
Member(A)
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